
ACT No. XII-! OF 1 927. 

(Received the assent of the Governor General on the 
8th September, 1927.) 

An Act to repeal certdn enactments. 

HEREAS i t  is expedient that certain enactments spe- w cified in the Schedule which are spent or have other- 
wise become unnecessary, or have ceased to be in force 
otherwise than by express specific repeal, should be expressly 
tbnd specifically repealed ; 

It is hereby enacted as follows :- 
1. This Act may be called the Repealing Act, 1927. short ttt~e; 

2.  he' enactments specified in the Schedule are hereby Bepeal certxh o i  eaact- 
repealed to the extent mentioned in the fourth column thereof. menta 

3. The repeal by this Act of any enactment shall not a*-@, 
affect any Act or Regulation in which such enactment has 
been applied, incorporated or referred to; 

and this Act shall not affect the validity, invalidity, 
effect or c,onsequences of anything already done or suffered, 
or any right, title, obligation or liability already acquired, 
accrued or incurred, or any remedy or proceeding in respect 
thereof, or any release or discharge of or from any debt, 
penalty, obligation, liability, claim or demand, or any in- 
demnity already granted, or the proof of any past act or 
thing ; 

nor shall this Act affect any principle or rule of law, or 
established jurisdiction, form or course of pleading, practice 
or procedure, or existing usage, cugtom, privilege, restriction, 
excmption, office, or appointment, notwithstanding that the 
same respeclively may have been in any manner affirmed, 
recognised or derived by, in or from any enactment hereby 
repealed ; 

nor shall the repeal by this Act of any enactment revive 
or restore any jurisdiction, office, custom, liability, right, 
title, privilege, restriction, exemption, usage, practice, pro- 
cedure or other matter or thing not now existing or in force. 

THE SCHEDULE. 
1 

Price 1 anna or 1gd.I ' 



2 e p e a l i n g .  

THX SCHEDULE. 

: [ A ~ T  XII. 

( S e e  sec t ion  2.)  

Short title. Exteut of Repetl. I - _ .  

Acts of the  f f o c e ~ n o v  Gene.l.aZ i n  Councll .  

XXIT I )'the Pensions Act, 1871 . Yo much of the Sohedule us: I relates to Rengal Regulation, 
I of 1804. 

I The Indirtn Evidence Act, So luuoh of the Schedule as; 
1872. relates to Acts- 

XV of 185.2. 

X IV The Scheduled Dist:icts 
Act, 1874. 

. . 

The Lawe Local Eptent 
Act, 1874. 

~ 1 9  uf 1853.. 
I1 of 1855. 
XXV of 1861.. 

All ontries in the. Second, Schev- 
dule except those relating ta. 
Act XXXVII of 1855 and Act, 
X of 1857. . 

So much of the First Schedulq 
us ~ e l n i r s  to Acts- 

XXVI of 1696. 
XIX of !841. 
XX of 1867. 
XXX oE 1858. 
V I  of 1864. 
XXI of 1865,. 
V of 1866. 
XV of 1869: 
1 of 1870. 

80 muoh of the Second Schedula 
as relates to Acts- 

I X  of 1846. 
XXI of 1855. 
V I l I  of 1866. 
XXVIII of 18FO, and ta .  

Madras Reaulatiorl V of 

In the Third Schedule, in tho. 
entry against Boulbay Re@. 
lation I1 of 1827 the  words. 
" sections 47 to 54 (inclusive) 
and section 56 tpleaders)". 

Presidency Smal: So much of thc Pirst Sohedole I T k u ~ e  Court. Act, 1882. I as relates to Art X of i811. 

I The ~rneLd& Act, 1891 . So lr~ucll of the $ecol~d Sclle-. 
dule as relates to Acts- 

1 of 1859. 
X of 1.885. 
Y of 1881. 
XIV OC 1883. 



1927.1 Repealing. 

of the aovernor General i n  Cou?lcil- contd. 

THE SCHEDULE-contd. 

The Amending Act, 1897 So llluch of the Third Schedule I as relates to Acts- 

Year. 
-- 

I XXXIIl  of 1860, and 
XIX of i871. 

No. I Short tifie. Extent of Repeal. I 

- - 

xx nf184.7. 
XXVII of 1857. 
XXXlV of 1868. 
XXXV of 1868. 

The Indian Short Titles 
Act, 1897. 

I XXXVI of 1858. 

So much of the Schedule as 
relate; to Acts- 

XIX of 1841. 

I XLVII of 1360. 
VI of 1861.,---- 
XVII of 1864. 
XXI of 1865. 

I of 1884. 
XV of 1885. 
XVIII of 188G. 
VI of 1887. 

XIX o f  1890. 
VI I  of 1894. 
I11 of 1896. 
VII  of 1896. 

So much of the First Schedule 
as relates to Acts -- 

XX of 1817. 
XXX of 1852. 
XXXV of 1858. 
XXXVI of 1858. 
XVI of 1863. 
V1 of 18G4. 

The Burma Laws Act, 
1898. 

-- - - -  

XXI of 1866. 
111 of 1867. 
V of 1869. 

1 1 1  sub-section ( 1 )  of section 1, 
the word " and " and snb- 
section (2) of the snme sec- 
tion. 

XX of 1869. I XXIII  of 1850. 



Repealing. [ACT XII 

THE SCHEDULE-contd. 



1927.1 - ' Repealing. 

THE SCHEDULE-contd. 

I Actr of the  Governor Beltera2 i n  CounciZ-contd. 

Year. - 
The Amending Act, 1901 . 

- 
Short title. Exbn t  of Repeal. I I n- 

Tn the First Schedule-' 

I n  Part  I- 
the entries relating b 

Madras Regulations V l I  
of 1808 and V of 1816. 

I n  Part  II- 
the entries relating tQ 

Acts-- 

XXI of 1865. 

XXVII of 1857. 

XXX of 1865. 

In Part  III- 

the entries relating to- 

Mad. Act 8 of 1866. 
,, ,, 5 of :8€6. 
,, ,, 2 of  1811. 
,, ,, 7of1871. 
,, ,, 3 of 1886. 
,, ,, 3 of 1890. 
,, ,, 1 of 189%. 
,, ,, 2 of 1898. 
,, ,, 1 of 18'9. 
,, ,, 3 of 1900. 

X The Ilidian C e ~ ~ s u s  rich, The whole. 
lmO I ( 1COO. 

XVI 

11 

VII I  

X 

I1 

The Alnending Act, 1903. In  Palat I1 of the E'irut Schedule, 
the entry relating to ~ c t  V~ 
of 1876. 

I The Indian Census , Act, 
1910. 

I The India11 
1911. 

The whole. 

The India11 Patents and I Designs Act, 1911. I 
A m y  Act, Section 127 and Scl~edule. I 

Section 80. 

I The P~cvent io l~  of Scdi- Gection 9. 
tious Meetings Act, 191 1. I 

I The Administrator Cfe~~e- Sec~ion 60 and Schedule. 
ral's Act, 1913. I 

I The Official Trustees Act, 
1913. 

Section 83 and Scl~edule. 



-- 
Year. N ~ I .  - 

1 Acts 

I11 

VIII 

I X  

X 

THE SCHEDU1,Z-contd. 
-- . --. 

Short title. Extent of Repeal. 

The luclian Copyright Act, 
1914. 

The 1nd;an 310tor Vehicles 
Act, 1914. I 

Section 15  and the Second 
Schednle. 

In Par t  I of the Schedule, the 
entries relating to- 

Act I1 of 1896. 

Act VI  of 1900. 

Act VIII  of 1901. 

Act XVI of 1903. 

Section 19 and Schednle. 

The Local Authorities Sec~ion 9 and Schedule 11. 
Loans Act, 1914. I 

The Repealing and Amend- Sections 3 Q I I ~  4. 
ing Act, 1914. 

Tlie Sfcnud Schednle. 

XVl I  The Cecond Repealing and Strctions 3 and'4. 
Anlending Act, 1.914. 

The Second Schedule. 

Thc Eme~~gency Legisla- The \\,hole. 
Liuu Continutlnc~ AcL, 
1915. 

The Indian Patents and The whole. 
Designs (Temporary 
12ules) Act, 1915. 

The Repealing and Amend- Sections 3 and 4. 
ing Act,  1915. 

The Second Sclledule. 

The Foreigners' (Trial hy The whole. 
Conrt-martial) Act, 1916. 

I V  The India11 Tariff (Amend- Section 6 aud Schednle 11. 
ment) Act, 1916. 

S The Enemy Trading Act, The whole. 
1916. 



3927.1 Repealing. 

TRF4 SCHEDULE-conttl. 
w - 

Tear. Short title. I Estcnt of Repeal. 

_. -- - --- I s - 7  

1lct.v qf the Goverih3,. Geseral i n  Cou~zcil-coutd, 

I The  1mpol.t and Export of The whole. 
Goccls ~ c t ,  1916. I 

I The Tt~dinn I ills of Ex- The n,ho!e. 
cbauge Act, 1916. i 

The Inland Steam-vessels 
Act, 1917. 

Section 75 and Schedule 11. 

V 

IX 

Tbe Dcstrl~ction of Records 
Act, 1017. 

XXII 

Section 6 and the Schedule. 

T h e  1rldia11 Bills of Ex- 
change (bmendmeut) Act, 
1917. 

The Gold (Import) Art, T b c  whole. 
1917. I 

XXIV 

T11e whole, 

X I  

111 

XI I 

The Eepealiug a ~ l d  Amen?.- 
ing  ~ c t ,  1917. 

XIV 

XVIII 

IV  

v 

Sections 3 aud 4. 

The Secolcl Schedule. 

'Che Indian A1.my (Amend- 
meut) Act,, 1918. 

Tbe Gold Coinage d.ct, 1 The ruhole. 
1918. I 

The Eneniy Tiq:lding Orders Thc wllo!e. 
(Validntioli) Act, 1918. 

Section 26 and the Schedal?. 

The Indian Non-ferrous Tho whole. 
Metal 111lutiry Act, 1 
19!8. 

The Motor Spirit (Duties) The whole. 
Ainendnlent Act, 1919. I 

The Poisons Act, 1919. Section 10 I 
The  Repealing and Amend- 

ing Act, 1919. 

The Indian C;nsus Act, 
1020. 

The  Provinoinl I i i ao lv~~~cy  I 
Ack, 192('. I 

S~ctions 3 and 4 and the Second 
Schedule. 

The whole. 

In  sectioil 69, the words " bg 
the Court " where they occur 
for the sccond time. 

I Sub-section ( 1 )  of section 83 
and Schedule 111. 



Repealing. [ACT, xu 

TH'E SCHEDULE-contd. 

XX 

1 

XXVII  I 

1920 

X X X  

Extent of Repeal. 

Acts of the Governor General i n  Council-ooncld. 

X The Indian Securities Act, Section 25. 1 1920. I 
The lndiau h m y  (Susl en- 

sion of Sentences) Act, 
19'10. 

- Short title. Year. 

The Indian Patents and 
Designs (Temporary 
Roles) Amendment Act, 
1920. 

The Rouble Note Act, 
1920. 

NO. 

Sect.ion 10. 

The whole. 

The whole. 

I I ( The Second Schedule. 

X X X I  

So much of the First Schedule 
as relatea t o  Act X V I I  of 
1914. 

The Repealing and Amend- 
ing Act, 1920. 

The Indian Armj (Amend- 
ment) Act, 1920. 

Sections 8 and 4. 

X X X V I  

The  Devolution Act, 1920. 

The Indian Coinage The  whole. 
(Amendment) Act, 1920. I 

Section 10. 

I n  the First Schedule, the entries 
. relating to. - 

Act XI11 of 1879. ,. X I V  of 1891. 
,, I1 of 1896. 
.. V I  of 1900. 

Bennal Act 111 of 1899. 
U. I?. Act I1 of 1901. 

S e c t i ~ n  3 and the Second Sche- 
dule. 

X L V I I  The  I m g ~ r i a l  Bank of Section 34 and Schedule 111. 
India Act, 1920. 

X L I X  T h e  Auxiliary Force Act, 
1920. 

Section 36 and Schedule 11. 



The Import and Export of 
Goode (Amendment) Act, 
1921. 

THE SCHEDULE-contd. 

Tho whole. 

The Indian Works of 
Defence (Amelldment) 
Act, 1921. 

Extent of Repeal. - Yew. - 

section 4. 

Acts of the Indian Leyiahture. 

NO. Short title. 

XVI  I The Indian Penal Code 
(Amendment) Act, 1921. 

Section 4. 

X V I I  

I1 

Catt\e-trespass 
(Amendment) Aot, 1921. 

Section 3. 

Tbe Indian Factories 
(Amendment) Act, 1922. 

Section 33 and Schedule 11.. 
Sub-section (3) of section 14,. 

The whole. The Special Laws Repeal 
Act, 1922. 

The Indian Criminal Law 
Amendment Repealing 
Act, 1922. 

The whole. 

The Indian Emigration 
Act, 1922. 

V I I  

XI 

XI1 

Section 33. 

The Indian Income-tax 
Act, 1922. 

Section 68 nnd the Schedule- 

The Iudian Finance Act, 
1922. 

Snb-section (3) of section 1. 
Sub-scotion (2) of sectiol~ $.. 
Sections 4, 7 and 8. 
Schednles 11 and 111. 

Ssction 50 and Schedule. The Iudian Mines Act, 
1923. 

The Indian Boilers Act, 
1923. 

Section 35 and Schedule. 

The Cantonments (House- 
Accon~modation) Act., 
1923. 

I Sectiou 39 and Schednle. 

Section8 3 and 4 and the Seeond 
Schedule. 

Sections 4,8, 10, 20 and 28. 

X I  

XI1 

X V I I I  

The Repealiug and Ainend- 
ing  Act, 1923. 

The Criminal Law Amend- 
ment Act, 1923. 

The Code of Criminal Pro- 
cedure (Amcud~ne~nt) Act, 
1923. 

X I X  The ~ n d i a n ~ i l i c i a l  Secrets 
Act, 1 923. 

Section 16. 



* 

Repealing. 

The Indian Nerchant Ship- Section 296 and Schedule V. 
ping Act, 1923. 1 

TIIE BCHEDULE-contd, 

XXVII I  TPe Indigo Cess (Repeal- The who!e. I923  I I 
~ n g )  Act, 1923. 

Year. 

The Code of Criwinal Pro- 
cedure (Second Amend- 
n~ent) Act, 1923. 

No. I Short title. 

I The 6,iminal Tribes Act, Section 30 
1924. I Schedule. 

- I 

1924 

1924 

the 

.- 

lgZ4.l 
V I I  I The Repealing arrd Am- Scctions 3, 4 nnd'the Second 

ending Act, 1924.. I Schedule. 

Extent of Repeal. 

Acts of the Indian Lsjisbture-contd. 

11 

IV 

The Cnntobmrnts Act, 
1924. 

Tile Central Board of Re- 
ver11e Act, 1924. 

1924 I V I I I  

1 

IV  The 111dian Soldiers Scction 15. 1 1 (Litigntion) Act, 1825. I I 

Section 292 and Schedule VI .  

I n  the Schedule, the entry re- 
lating to Act I1 of 1896. 

111 The Worl~mcn's Breach of 

lgZ5 I I Contract (Repealing) 
Act, 1925. 

T l ~ e  Ees-Cfistoms (Amend- 
mcnt) Act, 1924. 

Tho whole. 

1925 1 "IV I The li~dian Tariff (Amend- I n  the Schedule, entries Nos. 12, 
meut) Act, 1926. I 13,l.d and 23. 

The whol~. 

1926 / "111 1 T:;zdi&n finance Act, 

1926 I X I X  I T t ; z r i E e t ~ t  Iuorl. Act, Section 10 find Schedule. 

fifi-section (3) of se~bion 1. 
Scctionu 2,4, 6 and '7. 
Schedules 11 and 111. 

XXVII  The Opium (Amen3ment) A19251 I Act, 1925. 
1925 XXXVI  The Indian Pelts (A~rencld- Sub-seetion (2) of section 2. I I ment) Act, 1925. 

1925 XXXVII  The Repealing and .Amend- Scctions 3 and 4, aud the Fecond I I iug Act, 1926. Schedule. 

1926 X X X I X  The Iudian Succ~ssion Act, Section 392 and Schedule IX.  I 1 19%. 

1926 

192b 

ao 

I1 The Code of Crimitl:tl Pro- 
c d ~ r r e  (Amendment)Act, 
1926. 

Section 2. 



.. .. ~... ~ . , . -- ~ -----...-.n.--,..-..--.--.. - -..------ - ... . 

, , 

a927.1. ~ e ~ e u l i n ~ .  

. . . 

Year. 

1926 

1926 

6926 

1926 

. 

2926 

L926 

1926 

3 936 

1927 

1927 

8923 

'1924 

1877 

T.HE SCBEDULE-contd. 
. . - 

' N F l  Short title. Extent of Repeal.. :. i--- 
IV 

VTI 

VIII 

XIX 
. 

XXI 

XXII 

XXX 

XXXIX 

111 

X 

Acts of the Ifrdian Legislatuve--concld. 

The Guardians aud Wards 
(Amendment) Act, 1026. 

The Indian Naturalizatiou 
Act, 1926. 

'I'he Steel Industry (Am- 
endnient! Act, 1926. 

The Iuclian Finance Act, 
1926. 

The Lelpi Practitioners. 
( Fees) Ad, 1926. 

The Code of Civil Procc- 
dure (Second Amend- 
meilt) Act, 1926. 

The Negotiable Instrn- 
ments (Interest) Act, 
1916. 

The Provincial Insolvency 
(Amendme~~t) Act, 1926. 

The Steel Indnslry (Pro- 
tection) Act, 1927: 

The Repealing and An1er.d- 
ing Act, 1927. 

Acts wzde by the ~ o v e r n w  Gene]-a1 unde?. section G7B 
, of the ff3ve1*lantent of Ind ia  Act. 

Sectious l a n d  5. 

Sectio~i 15 and Schedule. 

The whole. 

Sub-section (3) of sectiou'l. 

Sections 2 and 4. 

Feclion 2. 

Section 5. 

Section 6. 

Fection 2. 

Bectio:~ 3. 

Section 7. 

Section 4. 

Sections 3 and 4 and the Second 
Schedule. 

Sub-section (3) of section 1. 

Sections 4 and 6. 

Sertioli 5 

Schedules 11  and 111. 

Sub-section (3) of section 1. 

Sections 4, 5 and 6. 

Schedules 11 nild 111. 

... 

. . . 

The Indiau Piuance Ac!., 
1923. 

The Iudiaii Fii la~~ce Act, 
1924,. 

I11 

Reyzt.lutio~~s. 

The Ajmere Laws Regula- Scction 2 and Schedule I. 
tjoo, 1877. 

.. . . 

I 
. 1 . , . . , ~ .  . 



Repealing. [ACT  XI^ 

THE: SCHEDULE-contd. 

Exte~lt  of Repeal. 

Regulations-contd. 

aectioil (2) of the same sec- 

s~ction (2) of the same sec- 

Hegulation, 1908. 

1010 

12 



Year. So. 
-- 

19:o I11 

1910 I V  

1911 I11 

1911 IV  

1913 I1 

r 

C 

1913 111 

THE SCHEDULE--contd. 

Short title. Extent of Repeal. 

2legulations--contd, 

The Aden Arms (Sea- Section 14. 
ti'afic) Itegulation, 1910. I 

The Sonthal Pargltuas Sectiol~ 26 
Rural Police Regulation, 
1910. 

The Hazam Forest Regu- Section 58. 
latiou, 1911. 

'I'he Coorg Land and 'Section 3. 
Hevenue (~mendment) 
Regulation, 1911. . 

The  Britieh Baluchistan Section 6 and ScheduIe 11. 
Laws Regulation, 1913. So much of Schedule I lls rn 

l p ? X  of 1862. 

I Act 1V of 1900. 

I Act V I I  of 1911. 

I Act i of 1904. 

Act 111 of 1907. 

The Angnl Laws Regda- Svction 76, 
tiou, 1913. In tho Schedule, the entries 

relating to- 
Btngal Regulation X of 1804,' 

Act XI of 1857. 

Act I1 of 1874. 

Act V of 1881. 

Act I X  of 1897. 

A c t  11 of 1910. 

1914 

113 



, 
L 

Repealing. [ACT XII 

THE SCHEDULE-contd. 

Year. No. 
-- 

Short title. 

I I I Part 11 of the Schednle. 

Extent of Repeal. ' 

I1 

The Excise Kegulation, Section 70 aud Schedule. 
1815 1 I 1 1911. I 

I -- 

1916 I I I The Arakan Hill District So much of Schedule 1 as 
Laws Rogulstion, 1916. relates to- I 

'I'he Ajinere Repealing an3 
Amending Regulation, 
1914. 

111 section 1, the words " Re- 
prding and". 

Sub-section (2) of section 2. 

The Cooq Noxious Weeds 
(Repealing) Regulation, 
1930. 

The Eachin Hiii Tribes 
(Amendment) Begola- 
tioo, 1922. 

The Chin Hills (Amend- 
ment) Regulatiorr, 1932. 

The Aruk2.n Hill District 
Laws (Amendmebt) Re- 
gulation, 1923. 

The North-west Frontier 
Province Law and Jus- 
tica (Amendment) Regu- 

. lation, 1933. 

The No&-MTest Frontier 
Pre-embtion (Repealing) 
Regulation, l924., 

The Burma [Frontier Dis- 
tricts) Criminal Justice 
Regulation, 1925. 

Act XXX of 1852. 

Act XI1 of 1882. 

Aot VI of 1884. 

Act I1 of 1836. 

Act XV of 1839. 

Act XI1 of 1896. 

Act I1 of 1910. 

Section 15  and Schedule 11. 

The whole. 

The whole. 

The whole. 

Sub-section (2) of section 1. 

Section 3. 

The whole. 

The whole. 

Sect i~n 4. 



Repeating. 

THE SCHED ULE-concld. 

Year. 

1926 

1926 

1926 

No. 

I 

IV 

IX 

.- 
Short litle, I Extent of Bepeal, . 

(D 

. ... . 

Regulations-concld. 

The Laccadive Islands and 
Minicoy (Amendment) 
Hegnlation, 1926. 

The North-West Frontier 
Province Law and Jus- 
tice (Amendment) Begu- 
latian, 1926. 

The A jnler Courts Rega- 
lation, 1926. . 

Sections. 3 and 5. 

Sub.secbioa ( 1 )  of seqtion, 6.< 

S e c t i o ~  30. and Sqbectole. 

"-~...--.:-..-A 


